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Report of the Comptroller and Au-
ditor General of India for the year ended
31-3-1989 (No. 4 of 1990)— Municipal
Corporation of Delhi).

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI ANIL
SHASTRI) : Madam, I lay on the Table,
under clause (1) of article 151 of the
Constitution, a copy (in English and Hindi)
of the Report of the Comptroller and Auditor
General of India for the year ended March
31, 1989 (No. 4 of 1990)—Municipal
Corporation of Delhi).

[Placed in Library. SfeelNo.LT-
1020/90]

THE DEPUTY CHAIRMAN : There is

a reply by Shri I. K. Gujral to clarifications.
{Interruption).

SHRI = SUBRAMANIAN SWAMY
(Uttar Pradesh) : I am on a poinl of order.
{Interruption).
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THE DEPUTY CHAIRMAN :

I have asked Mr. Subramanian Swamy,
please sit down.
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Let me deal with Mr. Subramanian
Swamy.
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SHRI SUBRAMANIAN SWAMY
Madam, I want to raise two issues. One is
that a very serious allegation has been made
against the Prime Minister's office for
having suppressed the murder that has taken
place in Allahabad where the nephew of the
Prime Minister was involved and if this is
not a true story, it shou d be denied or if it
is true, then it is a very very serious matter
and this House has to take notice if the
Prime Minister's office pet" rvlved to
protect the nephew of the Prime Minister.
And the
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second thing is, I think it is entirely
objectionable that Members of the Planning
Commission should intervene in the
internal party affairs and submit their
resignations. {Interruption). Mr. L.C. Jain
should be removed from the Planning
Commission.

THE DEPUTY CHAIRMAN : Mr.
Subramanian Swamy, I am not aware of the
two matters which you are referring to. If
you have written to the Chairman, it is
entirely the prerogative of the Chairman to
allow you to raise it in the House in
whichever form he wants you to raise it and
I will not allow any party matters to be
discusssed in the House {Interruptions).

SHRI SUBRAMANIAN SWAMY
The Planning Commission is a govenmental
body. The Members have no right to
indulge in politics. {Interruption). They
should be dismissed.

THE DEPUTY CHAIRMAN :
I am not allowing it. Mr. N. K. P. Salve.
{Interruptions). The Chairman has given
him permission. I will allow him first.

SHRIN.K.P. SALVE (Maharashtra) :
Madam, I am grateful to you.
{Interruptions).

THE DEPUTY CHAIRMAN :
Mr. Salaria, don't behave like this. Please sit
down. I said, please take your seat. I request
you to please take your seat.
{Interruptions).
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SPECIAL MENTOINS

Remarks of J& K Governor inan
Interview to a Weekly

SHRI N.K.P. SALVE (Mabharashtra) :
Madam, I am grateful to you for giving me
this opportunity to raise a matter of very
grave public importance. I raise it in this
House with greate distress, agony and pain.
Destruction of Kashmir appears to be on the
cards. What is worse, destruction of one of
the most cardinal and fundamental . . .
(Interruption).

THE DEPUTY CHAIRMAN: Yes. It
is a special mention.

SHRI N.K.P. SALVE : . . . foundation
of our noble Constitutional law appears to
be on the cards. Today, in the press,
alarming reports have appeared about the
terror and leonine violence which have been
unleashed by the Governor against the
innocent people in the Valley of Kashmir.
Madam, it has to be made absolutely clear
that we do not, and no one should try to take
political advantage of the difficult situation
which is entirely the creation of this
Government. (Interruptions). Madam, let us
take it seriously. What I have to say is it is
not purely politicking, it is not purely
political advantage that we want to gain out
of it. But let us speak frankly, honestly and
candidly.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir) : Madam, this is not
the time to say whose creation it is. We
want a solution. We do not want to know
whose creation it is.

SHRI N.K.P. SALVE I shall be
referring to what has appeared in the Press
by way of an interview of the Governor a
little later. But I want to submit that I
consider it most unfortunate that the
Govern-
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ment of India and the Prime Minister are
dangerously sanguine about the events in the
Valley by their unwillingness to order an
immediate halt to the wanton killings of inno-
cent lives. Madam, Kashmir is
weeping. It is a well-known idiom and
proverb that Nero was fiddling when Rome
was burning. Someone said the other day :
"V.P. is reciting poetry while Kashmir is
weeping." Let it not be true. We must under-
stand the hard realities which exist today.
We want to make it clear that  we do
not—repeat 'not'— want any compromise
with  the militants ; nor do we want any
compromise with the terrorists ; nor do we
want any compromise With the saboteurs.
The unity and integrity and sovereignty of our
country is just not negotiable to us as it would
be not negotiable to anyone who is patriotic.
The situation, however, has to be very
firmly handled. It is one thing to be rough and
uncompromising so far as anti-national
elements are concerned, not only in
Kashmir but anywhere. We have to deal
firmly with those anti-national, anti-social
clements, Who are out to take advantage of
the situation and to loot, to murder, to kidnap
and to indiscriminately kill the innocents.
What is extremely Unfortunate, what is
extremely dis-surbing, what is extremely
disconcerting is this kind of tough and firm
handling should notbe on the basis of
communalism.  Please do not communalise
the situation in Kashmir. Don't brand one
community as anti-national, as militants, as
terrorists, only with a view t0 persecute
them, to harass them and to kill them. This is
a matter which is very serious because so far
as subversive activities are concerned, we
would really want them to be handled, as I
said, very firmly. But let it not be done in a
manner as though it is a manifestation of noth-
ing but sheer communal bias and religious
bigotry. That is what seems to be happening
today, It is very unfortunate. I very
vehemently protest against this attitude
and
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approach with which you are handling the
situation. That is threatening the integrity of
the nation. Let it be handled in a manner
which is worthy of the Indian ethqs and
Indian tradition and the mandate enshrined
in the Constitution. Let secular values be
not thrown overboard. Let not one particular
community on the basis of religion be made
to feel that they are the ones who are
discriminated against.

. . . they are the ones against whom we
are doing witch-hunting. It will be the single
greatest disgrace to this country of Gandhi
and Buddha, if we were not to ensure that
this country is a habitat to live with dignity,
peace and honour for everyone who is born
out of the womb of this motherland and
mother India and that there will be no witch-
hunting on the basis of religion, sex, creed,
caste etc. Madam, with great anguish I want
to submit that presently Kashmir is under the
Governor's rule and it must be accepted that
the deeds and misdeeds of the Governor are
those of the Central Government and the V.
P. Singh Government. Madam, conspiracy to
disintegrate Kashmir, it appears, is slowly
but systematically and certainly being
worked about because so far as Mr. Jag-
mohan's misdeeds were concerned, we had
been hearing them from the Members of the
National Conference and it was they who
were complaining that he was not acting like
a just and fair administrator, tackling a very
grave and difficult political situation in
which the entire nation was concerned. The
complaint was about the attitude of the
Governor, Mr. Jagmohan there. There was a
patent and palpable attitude of a very
disconcerting communal bias and, therefore,
he was happy under the garb of eliminating
the terrorists, the saboteurs and the culprits,
elimi nating the whole community as it
were. Now the Governor has himself,
Madam, given profuse and unabashed vent
to his malicious malignity, hate and extreme
dislike, ibanding every member of a
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particular community as a militant . °. .
(Interruptions) . . .

SHRI N.K.P. SALVE : Not at all.

SHRI KAMAL MORARKA
(Rajasthan): Is he trying to instigate a
communal upsurge in the House?

SHRI KAMAL MORARKA:
What is his attempt?

SHRI N.K.P. SALVE: For from it.
(Interruptions)....

SHRI KAMAL MORARKA:
This will inflame communal passions
in the House, Midam. ..(Interrup
tions) .... Pleass restrain him ----------------
(Interruptions) Please restrain
him ... (Interruptions) -----------

ot grasia  fug  sgmatfen
(A7) : @Yot @, 9 7 W
qarq g& A g3, .. (EEdW). ..
320 AT FC W@ b, . (Smwaw)
. .oEr, A gE 2 fRar ar
W@

SHRI KAMAL MORARKA:Tamona
py'mt of order Madam.(Interruptions I am
on a point of order.  (Interruptions)....

SHRI PRAMOD MAHAJAN
(Maharashtra):  You see the condi
tion of Hindus there.  (Interrup
tions) _ You see the condition of
Hindus and even of  pro-India-
Muslims. Even Mr. Jagmohan has
supported the pro-India-Muslims in
the same interview (Interruptions) He
is the only man who is saving Hindus there
and you are not worried about the Hindus
in Kashmir. (Interruptions) You are
not at all worried about the Hindus in
Kashmir. (Interruptions) You are not
worried about Hindus there(Interrup
tions)
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SHRI N.K.P. SALVE: Let him listen to
what T have to say... (Interruptions)... You
understand the basis on which I make
this allegation. ... (Interruptions)

Madam, the people including Mr. Morarka
will know the basis .... (Interruptions)...

THE DEPUTY CHAIRMAN:
Please, hon. Members, the Chairman
has  permitted (Interruptions)

Just a second please. The Chair
man has permitted Mr. Salve a
Special Mention and I will allow
him to say what he likes..........c..c.coc..... (In
terruptions) .. There is no discus
sion before the House and it is a
Special Mention and 1 will permit
him.

SHRI N.XK.P. SALVE: Let him
understand properly the basis on
which I make this allegation........................
(Interruptions)... He has done it. I would
have nothing to say. I
would have no grievance.........c..occceeee.
(Interruptions)...

AN HON. MEMBER: He is talking
about communalism of the Governor?
(Interruptions) ....

SHRI N.K.P. SALVE: Of all the
people, Mr. Morarka knows my values and
my commitment to the values of
secularism.

More than anything else. Mr. Jagmohan
has been my personal friend. Times out of
number [ have defended him when the
entire BJP was at his throat. But he has said
something and please listen to what he has
said and then say whether or not what I am
saying is correct. (Interruptions)...

SHRI KAMAL MORARKA: Within
two minutes. ... (Interruptions) .. I'

SHRI N.K.P. SALVE: Why don't you
listen to me? ... (Interruptions) ... Madam, I
maintain that he has
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himself come out. (Interruptions) ...

SHRI KAMAL MORARKA: If
Mr. Salve is not yielding, then I
will reply in the same tone in which
he is  replying... (Interruptions)...
... On this issue, on this matter,
Mr. Salve knows and Mr. Shiv
Shanker knows that there is hardly
any difference in perception between

their views and ours (Interrup
tions) .. I wish to caution... (Inter
ruptions) ... Madam, sometimes

.. (Interruptions)...

AN HON. MEMBER: Is it going on
record?

SHRI KAMAL MORARKA: Madam,
just a minute. ... (Interruptions) ...

SHRI SUBRAMANIAN SWA
MY (Uttar Pradesh): Madam, Mr.
Morarka has said that there is no
difference in the perceptions of both.
I have always said that and 1 have
always said that the Janta Dal is a
duplicate ~ of  the Congress !
There is no difference in perception
... (Interruptions)

SHRI KAMAL MORARKA : Madam,
my point of order is very simple.
(Interruptions) ... T will leave it to Mr.
Salve. ... (Interruptions) ... T will leave it
entirely to him ... (Interruptions). .. Madam,
in national affairs .. . (Interruptions) ....

SHRI N.K.P. SALVE: Madam, I will
never be unfair to Mr- Morarka and I have
always yielded. But, at this parti ;ular
juncture, Madam, my thought link would be
disturbed. .... (Interruptions)...

THE DUEPTY CHAIRMAN:
You see, his thought link would be
disturbed and so, let him speak. I can assure
the honourable Members that I am not
allowing a debate on this
(Interruptions)....
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SHRI N.K.P. SALVE: Madam, the
things that have been said are so atrocious
...(Interruptions)....

SHRI KAMAL MORARKA:
Don't repeat those atrocious things here.
Please don't do that ... (Interruptions)
Because you say they are so atrocious why
do you want to repeat those atrocious
things here ? (Interruptions) ---------
Why do you want to repeat those
atrocious things ? (Interrup
tions)

SHRI N.K.P. SALVE: Madam,
what is the basis of my anguish ?....
(Interruptions)

THE DEPUTY CHAIRMAN: I
would like to make a request to the
honourable Members: Don't curtail the right
of a member whom the Chair has permitted.
Please let him have his say. Mr. Salve's
name is there before me and I will allow
him to speak.

SHRI N.K.P. SALVE: Madam, what is

the basis of my anguish? And what is the
basis of the charge that I am levelling
against this
Government?... .(Interruptions)
It is not as a result of anything else, but it is
as a result of what I have read in the papers
about something which has been stated by
the Governor himself .... (Interruptions) ....
who speak, Madam, only what the
Government wants him to speak; nothing
more, nothing less. And, I quote with a
great anguish— this is in quotes—
something which has appeared in the
"Current", issue dated May 26-June 1—:

"Every Muslim in Kashmir is a
militant today."

(Interruptions)

SHRI P. SHIV SHANKER
(Gujarat): This is what the Governor
is saying .... (Interruptions)

SHRI N.K.P. SALVE: Again he
says:

L25 MAY
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"All of them are for secession from
India."

(Interruptions)

"Bullet is the only solution for
Kashmir."

(Interruptions)

"Unless the militants are fully wiped
out, normalcy cannot return to the
Valley."

Madam, he proceeds further, and I am
reading out only selected paras. It is an
interview, it is verbatim quoting: what I
have said is in quotes and this is not the
reporting of one who interviewed him ....
(Interruptions)....

SHRI P. SHIV SHANKER: By whom?

SHRI N.K.P. SALVE: Interview of Mr.
Jagmohan by one Sumitra Bose, reported in
the "Current", and these words which I am
reading out are in quotes and these are not
the words or description or the evaluation
by the inte rviewer of Mr. Jagmohan's
views. It is entirely in quotes. Madam, he
further says:

"Muslims  have  adopted the
approach of killing every Hindu in the
Valley. I will eliminate them first."

(Interruptions)

"If they adopt the approach of killing
the Hindus, I will eliminate them first."

(Interruptions)

Madam, this is being vindictive..
..(Interruptions)....

AN HON. MEMBER: He has
also said that he will see that no
Indian Muslims are killed. That is
also written (Interruptions)

SHRI P. SHIV SHANKER: We
cannot tolerate this even for a day
----- (Interruptions)
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SHRI N.K.P. SALVE: Madam, these
are the words, these are the utterances of a
Governor of this country. These make me
ashamed
of my country (Interruptions)
.... | am ashamed of myself, I am ashamed
of being an Indian when there is a
Governor who can talk all this kind of
things with venom .... (Interruptions)....
How to tolerate this kind of a thing? Now,
what does he say further?

"On being reminded that a minuscule
percentage of Kashmiri pandits has
exploited the  majority  Muslim
population for decades, Mr. Jagmohan
remarked, 'It is a matter of facility. Can
one help if the Hindus are more
intelligent and capable than the
Muslims? That does not mean that the
Hindus can be killed.' "

SHRI P. SHIV SHANKER: What a
perception! .... (Interruptions) ...

SHRI N.KUP. SALVE: What a
perception,  what  intelligence  and
what  brilliance! Is there no such
thing as Indian ethos ? (Interrup
tions) ... Is there no such thing
which is the heart of the Constitu
tion of this country? What are we
doing to our secular values? We
are throwing them overboard in
such a manner and with this type
of things which are only helping
the people shedding crocodile tears
in Pakistan and elsewhere? This is
not what India is going to tolerate.
This is not what our brethern of
Kashmir  Muslims are  willing to
tolerate. We will stand by them.
As long as we cherish the values
of Gandhi and Buddha, as long as
those values are so well-enshrined
in the Constitution, till the last man,
we will fight out people like those
who are so communally biassed and
go by this Dbigotry. Madam, my
worst grievance 1is, what has happen
ed to the conscience of this Govern
ment?  Conscience is very  well-
bred Madam. You snub it once to
silence and it never troubles you
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again. (Interruptions). For this interview,
Mr. Jagmohan is certainly guilty. But much
more guilty is the V.P. Government and
V.P. Singh himself. Madam, it appears that
their mind is blurred, their ears plugged and
their conscience drugged.

Madam, in the end, I only want to
submit that he should not be allowed to be
there even for a second more in Kashmir as
the Governor. He should be dismissed
outright, called back here and tried for high
treason and for violation of the cardinal
norms of the Constitution. Thank you.

. st um o qwdw e (fagre)

AEn, # 3% andq § o 1w

WEAT REAT 0, .. (comanw) .
1 am not allowing any other person to

speak. I am not allowing any discussion.
Mr. Shiv Shanker.

A1 7 san fag o FAnA A
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temmam) . . fax @ww S, st
arg faar @, a9 F@w ¢,
(emaam). . .

I have been permitted by the Chairman
Just a minute. I have been permitted by the
Chairman to allow the special mention. I
have allowed enough time from 12-05 to
12.22 p-m. to Mr. Salve. (Interruptions).

I am not allowing. We have only one
hour today. (Interruptions)

st fawar ama (wen w3m)
fos g Args, AN AF A 0
HaT & 1., . (uEma). ..
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X wi ofte Ty wwT aArn Ye
Atfagar sax . (wwwwa)

THE DEPUTY CHAIRMAN : Just a
minute. Take your seats. Don't make such
things- Mr. Shiv Shanker is speaking.
(Interruptions).

TR aggA Ay, wmo dfze oo
(WA} ... AT qOATEA HTER

FIIT 9T fErmog =2als w0 a1
CLL{cEeaTR)

I will not allow you. He allowed
only special mention. I am sticking to
the rule. (Interruptions). I allowed Mr.
Salve.

SHRI N.K.P. SALVE: Madam, [ beg of
you. I crave your indulgence, Madam.
(Interruptions).

AN R gegw fag aiNigy *
oL

M S WA WY (A
WA} © UT GIE I G ST
... (dmIAw) .

THE DEPUTY CHAIRMAN: Please
don't teach me rules. {Interruptions). I have
been told by Mr. Shiv Shanker in the
Chamber of the Chairman that he has been
allowed. I am allowing. I am not stopping
the right of Members. But there are certain
rules of procedure which I want to remind
Members of. 1 am sticking to rules.
(Interruptions). If the Chairman permits a
full-fledged discussion, I would be too
happy to discuss Kashmir. I am as
anguished as Members are-
(Interruptions).

SHRI N.KP. SALVE: Madam,
(Interruptions)

THE DEPUTY CHAIRMAN: If
you ask, I will allow Mr. Salaria.

25 MAY
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SHRI N-K-P. SALVE: Madam, half a
minute. Only 30 seconds. All I want to
submit on such a delictae, sensitive and
important matter is .... (Interruptions).

THE DEPUTY CHAIRMAN:

It is not necessary for individual Members
to associate. The whole House associates
with the atrocities going on there.
(Interruptions) I do not want individual
associations.... (Interruptions) Mr. Salaria.
(Interruptions) I allowed Mr- Salve under
the permission of the Chairman.
(Interruptions) You ask for special
permission ... .(Interruptions) I have no
permission.... (Interruptions) Mr. Mathur,
do not argue.

afgu, &% gra faadi & 94 gQ
g0 g ATz ¥ nm EWEE I
Mfan, 98 Fa1 qrede #i waar 87

Mr. Salaria comes from there.
(Interruptions) If that is the attitude. I am
not allowing anybody. You requested that
somebody who comes from that State
should be allowed. Only Mr. Salaria comes
from Kashmir. Therefore, I allow him. (In-
terruptions).

SHRI N.K.P. SALVE: But on much
less important issues, Madam, on Special
Mentions, you have allowed the Members
to associate themselves, giving them two
minutes each. (Interruptions).

THE DEPUTY CHAIRMAN: I
have been reminded of the rule manytimes
in the House .... (Interruptions) Don't argue
with the Chair. I will not allow. I have been
told to stick to the rule. I have been put in
the Chair by you people ... (Interruptions)

SHRI N.KP. SALVE: It is a
discretionary power. You have allowed, on
much less important issues, the people to be
associated,
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[Shri N. K. P, Salve] ving  them two
minutes.  Why don t you allow now,
Madam ?  (Inter i uptions)

THE DEPUTY CHAIRMAN : T said,
everyone is concerned about Kashmir—the
whole House. And you are a representative
of this House- If the Chairman permits any
other discussion, any other voice, to be
ra'sed in the House, I would be so happy to
allow. So, please don't let me not abide by
Rules. You, as a law-abiding person, do not
let me divert from the Rules, please.

SHRI N. K. P. SALVE : I seek
indulgence of your discretionary powers.
You have allowed earlier, Madam, on
Special Mentions, far less important
....(Interruptions)

THE DEPUTY CHAIRMAN :
I have allowed many disorders in this
House- Let me run it with order,
please....(Interruptions) Mr-Salaria-

st wiadr g (frT?) -
qrad saqaefy wdwar, § Toav
& frZea s Agat § & garfar
ﬁl@#ﬁmﬁzqa%u@ﬁ:#@t
FO AR HA g W T AR AR oA
|rgar §. . . (eamew)

. gagamaty W@ AT ST RET
5N HIT T AT § Frawl [T §
& =y Twfew ST g f& =a
gr\m%wﬁfwglm T
v argw oufaE aww §
wfiy oz feg E |gqr% a1y
Fqw wrew T &, (W) AW
ATIFET TH 4T AT g @ =mm
YovmA wigs ¥ odwEA & widye,
A € AU Ag § Wit qar 97
g st a8 & | o

No dialogue. You understand there is no
dialogue in this House. It is only a mention.
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7Y T e o fafesor m§
df | 9T § LA CNTF amr’r

I am sticking to the Rules (Inter
ruptions)

Iegamfa : q faraz, warfar
H1g3 94 W ¥ w9 & N
e a5 |

w weifRg qeer : ag @E W
A g7 &, ., (aaaw)

THE DEPUTY CHAIRMAN :
All right, I am not allowing Mr. Salaria. I
won't allow anybody. I will now call Mr.
Shiv Shanker on a different issue.

=5t gie faw met
(sareva)

ﬁsq’o L]
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fogid =& a7 | A sadEE  FY
fagar @ar g wy foex ‘
E9 AWF ¥ aga Ysmr 1 ;T
T ¥ MY B Ty qeg 71 fawm
gEwmufm & wraa
4 fom & amar soraw 0. Ra
we faare At ¥ | RaT zew BE
grywl  auffedng I #T oY aw
F& qUaT A & f5 arg AfmE
OULEIER I (Lt i
aofaing g #

I cannot allow you to give a clarification on
it. It is not your job. If you want a Special
Mention, then ask the Chairman and I will
permit you. I will be the first person to do
it.

st foesaT wem ¢ ¥ gg AT
g & =qr_gmfar qga sdr o §
f5q 9T w159 &1ga ¥ | :
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yaqwiata : gafar arga w1
T war &2 faar &1

I have asked him not to speak. Now he is
not speaking (Interruptions) I was not in the
Chair. Mr-Salaria is also not speaking on
that. I am not permitting him, Mr. Salaria,
please take your seat-

=t AT WAIRA: S Ima HoT
4T 10 sim @1

gamwaft @ nae feara

«ft wfEdr pare : gurr foms
R W AR ., . (e .,

Iuawrta o, Farfar fnea
FET 9 @ OF

I request the hon- Members to please take
their seats. Nothing which is said without
my permission will go on record

ot wfewst gRiz ;. ewwrfy
HEEAT, W F3Y TART FEAT IIEGT
... {(arEa)

THE DEPUTY CHAIRMAN :
Please take your seats If the Members are
not going to listen. I will adjourn the House.
I warn you, I will adjourn the House if you
do not restore order in the House Please sit
down. (Interruptions).

SHRI N. K. P. SALVE : Let there be a
debate. We do not mind. (Interruptions)

THE DEPUTY CHAIRMAN :
I request the Members to please sit down. If
the Members are so agitated on the Kashmir
issue, I will request the Chairman to allow a
full-fledged discussion on the subject. And
whatever the hon. Member has brought to
me and
if he feels that Mr Salve
(Interruptions) Just a minute. Do not
disturb the House If some
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hon Members feel that what Mr Salve has
read is not the full account, I will give you
full permission on Monday if the Chairman
permits you to speak on it.

SOME HON. MEMBERS : Today itself.

THE DEPUTY CHAIRMAN : Just a
minute- Please sit 4own.

qUAT HIZy AmM wEwEre §,
nm 3 ox @fygee ¥ fam
Piease do not pass any
commenis on any Members.
2R AT &1 argg v fedy
fe¥e wga % &1 a;r T,
FE TT F w1 far E 1 oo S
FE ™I ¥ o9Er Awy £ 0 o=g
SEATT S®T F@ T FE f4F @/

g 1 (o)

ot THIT AZRR ¢ 97 FI A0
(eumai)

SHRI N. K. P. SALVE : Madam,
I  must clarify Madam, [ was
on a Special Mention. Therefore,
I have to be very selective in what
I quoted. If they want a debate,
we are ready for it here and now...
(Interruptions) You are supporting a
Government . .(Interruptions)
Otherwise, this Governor should not have
remained there even for a second more. It is
the fault of the Government (Interruptions)
Here and and now let us debate (Interrup-
tions) Madam, I referred only to re main in
my limits. What are the> saying ? Am [
misquoting or what ? (Interruptions)

A FWIT @ ugh qEERTH
w® & W wrw wat ' en
ARAATH AV & W w7

Y I
)

ot it

m:

® 8 HIeT §rEw X AagY 09y
2 W1 Iu%

(

A §
l

S.I

famr gar &
50 )
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seqamfy : ag s amg
% fx ooft o zo A H dwar 2
qifafers o deaT € (3daum)
qrac WrgE 1Y 5 wlEw, wifs
fad | (saqui)

SHRI KAILASH NARAIN SA-RANG
(Madhya Pradesh) : This is one-sided,
Madam {Interruptions)

THE DEPUTY CHAIRMAN : I would
request all the Members. Please take your
seats. (Interruptions)

SHRI JAGESH DESAI (Maharashtra) :
Madam, you stick to your decision. Let this
be debated on Monday (Interruptions)

THE DEPUTY CHAIRMAN : Let me
be heard (Interruptions) There is nothing
one-sided about it. Nothing one-sided. The
Chairman had permitted him to make his
Special Mention. You go and ask the
Chairman. You ask for your right to reply to
it. There is nothing one-sided about it. It
was his right T allowed him (Interruptions)

SHRI VIREN J. SHAH (Maharashtra) :
Madam, what Mr Salve read was one-sided
(Interruptions)

SHRI VITHALRAO MADHAV-RAO
JADHAV (Maharashtra) : The Chair has
already given the decision  (Interruptions)

THE DEPUTY CHAIRMAN :

Mr- Salve made his Special Mention. If you
feel hurt, you please ask the Chairman.
If he gives

Eermission, 1 will preside over the louse, the
whole day, the whole night, any time you
want (Interruptions) Nothing one-sided
about it, I did not permit Mr Salaria also
(Interruptions) T had withdrawn permission
(Interruptions) T will give you the reason
(Interruptions)

SHRI PRAMOD MAHAIJAN : If you
had given permission, you
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had given permission How can you
withdraw it ? (Interruptions)

THE DEPUTY CHAIRMAN : On your
objection, I withdrew it. (Interruptions)

SHRI VIREN J- SHAH : Mr Salve read
only part of it. He concealed the other part
(Interruptions)

SHRI N. K. P. SALVE : I cannot quote
the whole interview (Interruptions)

THE DEPUTY CHAIRMAN :
Mr Viren Shah, you are a political person.
You know what Mr Salve will read and
what he will not read. You read day-after-
tomorrow, Monday, what you want to read.

SHRI VIREN J SHAH : Permit me to
read now (Interruptions)

THE DEPUTY CHAIRMAN : 1 will
allow I have not denied permission to any
Member. There is nothing one-sided about
itatall (Interruptions)

Fr ozufae wgH & 381 3 ars
arga & ¥ AT [PE TE g §
H173 §1g3 T GH PR § waare¥ §
g% 93 §... (s@WW) 1 W6 HT
@igl A TEN A WIOFT At gl
My voice has gone hoarse [
cannot speak louder than this
g7 a1y A0¥ «F 9gr § WM ag
gy fygeard Fraa S 4y
fosr Ty gT ) moE anar § fy
Tl g A der € A1 WIS FavH g
wrem ¥ TCwma & fif\y i g
97 Ofs%. .. (smEaw) ' wF qT
wEa1r #1 &7 &, T Ft arg g
& armiaw Had ¥ agw &1 ARG
galsg A fo a@ fagdl & @
§ 1 wEf @1 K FAT /g LORTH AW
¥ fp 7 w & awe s g
& fadr & atET 3@ &t "E FLAT

a1 .. (FEEW) ...
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Y WrAATIT AT AT (TR0 T werfor qigg . (weEw) .
(smwarw) . Az g owen naEr AR algE, S uw oz |

A9 FT T% g' -t T F4T grar H‘U HIG OF E‘ﬁ gatﬂ F(-‘-Iﬂ'lfm’& ]

¥ ) | (saa9) .. ¥ FF 77 Hifwd) :rznq‘cﬁa aF,

THE DEPUTY CHAIRMAN ; It is a
different special mention on Bofors. He is
speaking on Bofors, not on Kashmir
(Interruptions). He is speaking on Bofors.
Please sit down

ot @qdie GAE RIGT : o
TIET ST gAr, FIRA A g
. (voeamm) .

SHRI P SHIV SHANKER I have taken
permission from the Chairman. May I
proceed ? (Interruptions).

i W .gm KA WYY YR AT,
ERET THE! SR T NFAr
(samyr}

Wt AT AFIAR o AET FaE
ur wrdr @y feqr af &iF wifgd
7 H. .. (suAWIT) .

gagamix : 47 1 T %&f? T
wgr 48 ag g fw rmstﬁ AT Ar
AT A oy ol ® "‘!TEF'} &
Faar & 1w wifs, & anfy, &=
arfy #Y ata [l & 1 @1 geArEE
W oagt Wit wT W § IAe faar
g )., . (cuma) . ..

SHRI VISHVIJIT P SINGH : There are
only 15 minutes left for the House to
adjourn for lunch. They want to stall the
proceedings of the House

SHRI P SHIV SHANKER : Madam, the
matter of Bofors has been hanging fire for
quite sometime. For more than three years
the matter has been going on..,
(Interruptions)

gaawmty ;. IfEy o AITA R
¢ af avr @ & . ( swr)

21§ wiwE \ Fm ag fer gaqz
agi e @t f5 & quzrr qzair
aFdt 7t 97 wi‘x agi gari § faq
ars far a o 37 wgr mar fw
5% faam @@ 1 3w arq‘t ¥ FAT
g TR AT gy § fv A9
frag d@ & 7. (w=aw). .

st Sy sS4 Qg 0 WM
gt aqt wawfs Fgf ¥ © §. ..
(emaam) . . .

FarAmfa : Am™ #4 g, ag
ceEt gares gt &

=5 qAt: AN gar A0 A
2T HZ Arem qOF § A 9HEy
faar & gardt nawfa = OF @
g "

Feawiela : gY 7 AT BiY WY
®F FF FT T E |

A AW AATI AN : EHYIIN
¥ oo oiwe WWT 4T gq-36@ A
#ix § ) gufed goav | (ewmmi)

SHRI ASHWANI KUMAR :
We are all walking out today on this
issue.

[At this stage some hon. Members left the
Chamber]

SHRI JAGDISH PRASAD MATHUR :
They are the murderers of Kashmiris, they
are the murderers of Hindus, they arc the
murderers of democracy.

[At this stage the hon. Member left the
Chamber}
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[+ wwtz AgrT]
G T FETH T T TR
g o7 agh fgg faQiedt SewT s%da
FT W@ # | za¥k fowre g7 wET S
JIFIST F & 3

[At this stage the hon Member left the
Chamber]-

SHRI P. SHIV SHANKER : This
should not go on record. It is without your
permission.

SHRI N. K. P. SALVE : Madam
this has been said on the floor of
the House. I beg of you (Inter
ruptions)

THE DEPUTY CHAIRMAN : I will
look into the records

=t gox wta wal  (fEmraw
WRY) AT [T IF FIW FT /A
W @ v 1 aEre oI
{ =mEerY)

=Y R TITIGY W4 - g7 AT
Ft 3@E 7 g7 &7 (smawR)

=t mEe man w afaat . FE
fee aff wrm vgr & (emaanw) &t
fop=RE1T & (wsam)

SHRI P- SHIV SHANKER
Madam, may I proceed ? (Inter
ruptions)

THE DEPUTY CHAIRMAN :
I again request the hon Members, please
don't have a divide on this
issue. Please sitdown.................. I have
called him His name is listed I cannot call
you. Your name is not listed here. Anybody
whose name is listed, I am calling. I am not
calling anybody out of the
list......... Please don't let me be doing

SHRI SUBRAMANIAN SWAMY : On
a point of order. Has the BJP walked out or
not walked out, or is it a partial walk-out ?
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THE DEPUTY CHAIRMAN :
There is no point of order.

SHRI P. SHIV SHANKER : What is
this walk-out ? It is not a yvalk-out at a'l. It
is an insult on vvalk-out.

THE DEPUTY CHAIRMAN :
I have already called Mr. Shiv *Shanker to
speak on Bofors. If you want to speak on
Bofors, you zre most welcome to speak
later—
jiot now -------- (Interruptions) Not until
(Chairman gives you permission. Then j will
allow you. I am not doing anything at my
own behest. I am doing everything
according to my duty. If the Chairman,
jjamuts. aay discussion on anything under
the gun, I will permit

DR JINENDRA KUMAR
JAIN (Madhya Pradesh) : Madam,
am also duty-bound

=Y glo firg W, : 2 Sl B
HIWTTT FY AT . Wt (W)
AM A 1% AT FT W] TG FT
x> &

Ma(iam, may I proceed ? I was
submitting.,..

Tro fad @ warT: WA : nEEET,
(za=a)

Igawfy : = w5 Feay §
eEt wag fram mEgA Tl g
(samud)

o fadw ik | @ 1w £

Iqgemafa © WOT BN 9§
w1 AT TAT TE FT (wAgE)
AGTRIAT T AL P 7@ W 7,
Wg%gw?f%aﬁ a5 w§ fwrmag
q \

Now I have identified Mr. Shiv
Shanker. He is on his legs. That
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matter—that first Special Mention

on Kashmir—is closed Just a
minute...I did not permit anyone to speak
on it from any side, except MT. Salve. If
you have any grievance, you are most
welcome. It is open to you. You come and
talk about it. You can take the permission
of the Chairman and speak for the whole
day. I do not mind it. But the problem is
that my hands are bound. I cannot open the
Pandora's box and ask everybody to
speak.. .Please take your seat.

DR- JINENDRA KUMAR JAIN
Madam, I was also on my legs during the
whole discussion. (Interruptions)

[At this stage, the hon. Member left the
Chamber].

THE DEPUTY CHAIRMAN :

Now the Secretary-General has come to me
and told me that the Chairman has given
permission to Mr. Sikander Bakht. The
Chairman has informed the Secretary-
General who has informed me that the hon.
Chairman has permitted Mr. Sikander
Bakht to speak.

ot wmor few (faare)
womiefy ggvEar, os fgaz

Fuewrafs : TTEL AFE ¥ IATAT
A 7 A L i awede darsd
a1 SeAT FE FE qFATE ) WY ;T
™G R . (mEyrA) gerfr
atEE, T WIF B wia A8 | wm
2 owrer G AH @ § wzfawa
d3 wrey AT arge ¥ afems
LU

(Interruptions)... T have not given
you permission. Chairman has all authority.
If he gives permission, I will allow you.

SHRI SUBRAMANIAN SWAMY : I
am on a point of order. Mr. Salaria should
also be... (Interruptions)...
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THE DEPUTY CHAIRMAN : I say,
please don't argue about everything.

SHRI SURESH
(Maharashtra) : Point of order.

KALMADI

THE DEPUTY CHAIRMAN: No point
of order. I will not permit.
(Interruptions)... Don't argue.

SHRI SURESH KALMADI : I am not
arguing. I want to know how, at one time,
there can be two Presiding Officers. You
have said that you will not give him
permission to speak. The other one goes to
the Chairman and takes permission. How
can the House be presided over by two
Presiding Officers at one time ?

SHRI MAKHAN LAL FOTE-DAR
(Uttar Pradesh) : That is the point.

THE DEPUTY CHAIRMAN :
I will not allow. Please sit down. Chairman
is my senior. I will allow him.

SHRI SURESH KALMADI :
This is unprecedented.

SHRI N. K. P. SALVE : There can be
only one rule. ... (Interruptions) .. .

THE DEPUTY CHAIRMAN: Please
sit down—I won't permit you. Please take
your seat.

SHRI SURESH KALMADI : No.
.(Interruption).. .

SHRI N. K. P. SALVE : You have to
allow if Chairman allows anyone...

... (Interruptions).. .

THE DEPUTY CHAIRMAN: Please
sit down. The Secretary-Genera! informed
me, and T will act according to the
Chairman.
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* SHRI N. K. P. SALVE : Madam, can
there be  two standards ? .
.(Interruptions)...

SHRI SURESH KALMADI:
Now you ask Shiv Shankerji to speak.

.. .{Interruptions)...

THE DEPUTY CHAIRMAN: Please
sit down, Mr. Ghulam Nabi Azad. You are
a new Member to this House. Many a time
the Chairman had sent me a chit saying that
he had permitted so and so to speak. Please
sit down. It happened many times- You
don't run the House. I run the House, not
you.

SHRI P. SHIV SHANKER : Madam,
we don't dispute it ... {Interruptions).. .

THE DEPUTY CHAIRMAN : If you
don't want to permit him to speak, I will
still allow him to speak-

SHRI P. SHIV SHANKER :
We will obey you, but kindly listen to me
for a minute. We will obey you, but I have
one submission to make. .. .(Interruptions)..

SHRI SURESH KALMADI: You are
in the Chair. How can you allow ? Only
one person is in the Chair at one time ..
{lInterruptions). . .

SHRI. N. K. P. SALVE : There has to
be a uniform standard, Madam. There iS"a
procedure- ... (Interruptions)...

SHRI P. SHIV SHANKER: Madam, ...

THE DEPUTY CHAIRMAN :
You want me to answer you, yet you keep
on shouting. Mr. Shiv Shanker, you know it
and I know. I know, many times a list is
there ancj Members go and take permission
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of the Chairman and I allow them. You
know it and everybody knows

SHRI SURESH KALMADI:
No-....

THE DEPUTY CHAIRMAN:
Sit down- This is not the first
time. I run the House, I know it
many times I have permitted. 1 did
not permit anybody except Mr Salve
whose name was there .. (Inter
ruptions) ... Sit down. Please take
your seat When my  Chairman
informs me that he has permitted
Mr. Sikander Bakht, 1 wilt permit
him. J
SHRI
VITHALRAO MADHAV-RAO
JADHAV : Madam, what happens to Mr.
Shiv Shanker ? .. (Interruptions)...

SHRI M. M. JACOB (Kerala): Under
rule 9 of the Rules of Procedure of Rajya
Sebha—Powers of Deputy Chairman,
etc.,—while presiding, you are..
.(Interruptions)...

SHRI YASHWANT SINHA
Mr. Shiv Shanker is on his legs and
his own people are not permitting
him to speak. :

SHRI P. SHIV SHANKER : Madam,
we obey your ruling and Mr. Sikander
Bakht can... (Interruptions).. .

SHRI CHATURANAN MISHRA : 1
am on a point of order.
...(Interruptions)...

SHRI P. SHIV SHANKER : Madam,
while Mr Sikander Bakht may be allowed to
speak under your order, I take very great
exception to some of the Members of the
Government, who are being supported by
the BJP, going to the Chamber and
telephoning to the Chairman and getting
orders. This is reprehensible. We condemn
this
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attitude by some of the Government
Members. This is very unfortunate. This
should never be done. (Interruptions)

SHRI N. K. P. SALVE : On
your back they got permission from the
Chairman. (Interruptions)

i Twie wiaw (fagre) ¢ oars
WIEE F 1 AATT T FH & WL
... (FEEE)

g8 ARIT &7 AT & 1

SHRI YASHWANT SINHA (Bihar) :
They are only interested in clocking the
proceedings of the House. That is what
they want. (Interruptions) They don't want
to listen, I tell you. This is what it is It was
a conspiracy. (Interruptions)

THE DEPUTY CHAIRMAN : The
House is adjourned for lunch till 2-30 p.M.

The House then adjourned for lunch at
one minute past one of the clock.

The House re-assembled after lunch at
thirty-two minutes psat two of the clock,
The Vice-Chairman (Shri M. A. Baby) in
the Chair.

ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT AND
OTHER BUSINESS

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI JA-
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GDEEP DHANKHAR) With your
permission, Sir, I rise to announce that
Government Business in this House during
the week commencing Monday, the 28th
May, 1990, will consist of :—

1- Consideration and return/passing of the
following Bills as passed by Lok Sabha:

(@) The Union Duties of Excise
(Distribution) Amendment  Bill,
1990.

(b) The Additional Duties of Excise
(Goods of Special Importance)
Amendment Bill, 1990

(c) The Gold (Control) Repeal Bill,
1990.

2 Further discussion on the working of the
Ministry of Civil Aviation.

3 Further discussion on rise in prices.

4- Consideration and passing of the
following Bills as passed by Lok Sabha:

(a) The Constitution (Sixty-Sixth

Amendment) Bill, 1990.

(b) The  Constitution  (Sixty-Eighth
Amendment) Bill, 1990.

(c) Bill regarding Statehood of Delhi.

(d) The National Commission for
Women Bill, 1990.

(¢) The Prasar Bharati (Broadcasting
Corporation of India) Bill, 1989.

(f) The Lokoal Bill. 1989.



